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IN THE MATTER OF: 

 
Sashidharan Marath …Appellant 

 

Vs 
 

Olevia.Com & Anr. ….Respondents 
 

Present: 
     For Appellant: Mr. Abhijeet Sinha and Mr. Aman Varma, 

Advocates.  
     For Respondents: Mr. Nikhil Verma, Mr. Rishabh Jain and                  

Ms. Kamna Singh, Advocates for IRP. 

O R D E R 
 

18.11.2019: Learned counsel for the Appellant submits that after Terms 

of Settlement was brought to the notice of this Appellate Tribunal and also to 

the Adjudicating Authority (National Company Law Tribunal), Mumbai Bench, 

Mumbai, the Adjudicating Authority by order dated 13th November, 2019 

dismissed the application under Section 9 in view of the Terms of Settlement 

and both the appeals have become infructuous. It is also accepted by learned 

counsel for the Interim Resolution Professional.   

 

In view of the above, both the appeals are disposed of as infructuous.  

Let a copy of order dated 13th November, 2019 passed by the Adjudicating 

Authority (National Company Law Tribunal), Mumbai Bench, Mumbai be kept 

on record. 
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